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CENTRAL IISTRAT'E TRIBW .- - 

BAi'Gp..T,oE 	
AL 

BENCH 

Sed Floor, 
Commercial Complex 
In dir in ag a r, 
BANGALcRE... 560 038. 

Dated.3cLuQ 

APPLICATIQ NO:  1214 and 1286 to 1297 of 1994. 

APPLJXANTS 
Smt.Shashikala Devi Murthy, Southern Railway,Mysore 

V/s. 	and Twelve Others. 

RESPcNDENTS:_The Secretary,Ministry, 	of Railways,New aelhi 
and three others. 

I. 

Sri.M.S.Anandaramu, 
Advocate,No.27, 

First Floor,First Main, 
Chandrashekar Compeix, 
Gandhinagar, Bang alore-9. 

Sri.A.N.Venugopala Gowda, 
Advocate,No.8/2,Upstairs, 
R.V.Road, Bang alore-560004. 

Suiet; 	F 	
f the OrdQr- Passed by the Central Administrative Trihunal,angaiqr. 

--xx-- 

Please find enclese.d herewith a copy of th RDER/ 
STAY cPDER/JNTERJN OPDER/ Passed by thi, Tribun1 ill thn.above mntioned Pp]Jc ation (s) on 22nd September, J994. 
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1DE 	y REGISTRp 
JUDICIAL BRJNCHES•  
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

ORIGINAL APPLICATION NOS.1214 & 
1286 TO 1297 OF 1994 

THURSDAY THIS THE TWENTY SECOND DAY OF SEP.94 

MR. JUSTICE P.K. SHYAFISUNDAR 	VICE CHAIRMAN 

MR. T.V. RAMANAN 	 MEMBER (A) 

Smt. Shashikala Devillurthy, 
Major, 
Working as Rajyabasha 
Assistant Grade—I, Office of 
the Divisional Personnel 
Officer, Southern Railway, 
Mysore 

Smt. K. Padrnini, 
Major, Working as Sr.Clerk 
Office of the Divisional 
Personnel Officer, Southern 
Railway, Mysore 

Smt. N.E. Vijayalakshtni, 
Major, Working as Sr. Clerk, 
0/0 the Divisional Operating 
Manager, Southern Railway, 
Mysore 

Smt. M.R. Vedamba, 
Major, Working as Head Clerk, 
0/c Divisional Operating Manager, 
Southern Railway, 
Mysore 

5 • Smt. 1Prema K. llb€ebennur, 
Major, Working as Clerk, 
D.O.m., 0/0 Southern Railway, 	 ... 
Mysore City, Mysore 

6. Smt. K. Ramavenkatesh,' 
Major, Working as Head Clerk, 
0/0 the o.p.o., Southern Railway, 

	

4cTP 	Mysore City, 

f' 	 ­Mysore 
'• 	• 	_\ ..< 

Sint. Nagarathna, 

:2 	
flà.jor, 1,orkinQ as Ferro Printer, 

)O/O Sr. DEN(0), 

'" 	r• 	 Southern Railway, 
Mysore

ee  
V. Geetha, 

Major, Working as Clerk, 
Office of the DEN(0), 
Southern Railway, 
Mysore 	- 



V 

—2- 

Snit. A. Jayathi 
major, Workiig as Sri Clerk, 
0/c Division4l Signa 
Telecommunict ions, iouthern 
Railways, Myiore Cit', 
Mysore 

Smt,A.D. Ushkumari, 
major, Working as Sr Typist, 
0/c the Diuiional S gnal 
TelecommunicAtions, outhern Railway, 
Mysore City, 
Mysore 

II. Smt,K.B. Reniika, 
major, JorE'll ig as Jr Typist, 
Office of 	Divisi nal 
Operating 	ager, 
Southern Rai1way, 
Mysore City 9 P1ysore 

Smt, Gayathr. Shanmu am, 
major, Uorkig as Sr Clerk s  
0/0 the Divisi1 ional L erating 
Manager, Southern Ra iway, 
Mysore City,f1ysore 

Smt. Bhagyam4a, 
major, Uorkig as Pen, 
Office of thb1 Divisil nai. 
Operating Maiager, M sore City, 
Mysore 	 I 

( By Adv cate Sh I 11.5. Anandaramu) 

1 • The Union of IFndia 
byits 
Ministry of Railway, 
Rail Bhavan, 
New Delhi 

The General Mnager, 
Southern RaIliays, 
Park Town, 
Madras 

The Divisional1 Railua y Manager, 
Southern Railiays, Myore 

The Divisiona]i1 Personrel Officer, 
Southern Railtay, 
Mysore 

( By leared Star ding Counsel ) 
for Rai1uays, Shri A.N. 
Venugoçl 

Applicants 

Respondents 



DE 

M. JUSTICE P.K. SHYAUNDAR, VICE CHAAN 

Admit, 

Heard both sides, 

The refusal of dearness relief on the 

family Pension to the person w.ho also later got 

employed on compassionate grounds is the subject 

matter of these applications. The denial is held 

as untenable and unjustifiable in earlier 

proceedings before this Tribunal in O.A.Nc,593/93 

disposed of on 26.5,1993. This case is on all 

fours with the case referred to supra on the basj5 

of the principle laid down therein holding that 

the employees appointed on compassionate grounds 

are entitled to dearness relief on family pension 

in the event of being in receipt of family pensions. 

tJe, therefore, follow the dicta in the aforesaid 

judgment of ours and make a similar order herein 

also. This application thus succeeds. The Railway 

Administration who is the authority concerned is 

directed to grant dearness relief rO n fé1lpi6n 

ii.ef. August, 1993. No costs. Compliance within 

	

.. 	<&three months from the date of receipt of a copy 

fthis order. We are told that orieSLp is pendino 

	

( 	J•• 

fr 
a the Supreme Court against the earlier judgment 

the Tribunal referred to supraand other similar 
/1! 

'ma'tters. It is not necessary for US to say that 

of our viewst.11 naturally depend on the 

outcome in that SLP. 	 TRUE COPY 

UF  

SeLo1n7OUicer 
Central -in intrativa Tribunal 

MUPER(A) 	
bangalore Bench 	VICE CHIF.1N 

Bangal ore 


